ACT No. XV or 1859.

....ege««

Paissrp BY THE Lmeistative Councin or Inpia.

(Received lhe assent of the Governor General on the 17th May 1859.

AN Acr for granting ewclusive privileges to Inventoy;

WrerrAs Act VI of 1856, entitled “ An Act for granting exclusive
privileges to Inventors,” was passed by the Legislative
Council of India without the sanction of Her Majesty
to the passing thereof having been previously obtained and signified in
pursuance of the Statute passed in the seventeenth year of the reign of
Her Majesty, entitled “ An Act to provide for the Government of India :”
~and whereas Fler Majesty’s Law “Officers having giVeh it as their opinion
that the Legislative Council of India was not competent to pass Act VI
of 1856 without previously obtaining the sanction of the Crown, and the
Court of Directors of the East India Company having in pursuance of the
power vested in them by law disallowed Act VI of 1856 and having sig-
nified to the Governor G®neral of India in Council their disallowance there-
of, the said Act was repealed by Act IX of 1857 ; and whereas it is expe-
dient, for the encouragement of Inventors of new manufactures, that certain
exclusive privileges in their inventions should be granted to them in India,
and that exclusive privileges obtained under the said Act should be pro-
tacted : It is enacted as follows (The sanction of Her Majesty to the passing
of this Act having been previously obtained and signified in pursuance of

the said Statute) :— | ‘

Preamble.

I. The inventor of any new manufacture may petition the Governor
Taventor may petiion reneral of India in Council for leave to file a speci-
for lovve to file specifien-  fogtion thereof. Every such petition shall be in writ-
ing in the form or to the effect mentioned in the

Yorm &e. of petition. o) iedule hereunto annexed, and shall be signed by
' ' the
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the pétitioner, or, in case the petitioner shall be absent from India, by an
authorized agent, and shall state the-name, addition, and place of residence
of the petitioner, and the na,tu_re of the -i:nventi,,_onf.

II. Upon such petiti_b:n, theGov fﬁ..r; Geﬁeral of India in Council
may make an ¢

rde authorizing the petitioner to file a
specification of the"

Order to file specification.

nvention.

III. Before making such ordes; the Governor General of India in
Power to refer petition Council may refer the petition to any person or persons
for enquiry and report. for enquiry and- report, and such person or persons
shall be entitled to a reasonable fee for such enquiry and report to be paid
by the petitioner ; the amount of such fee, in case of dispute, to be settled
by a Judge of one of Her Majesty’s Courts of Judicature in a summary
manner.

IV. TIf, within the space of six calendar months from the date of such
Petitioner entitled to order, the petitioner cause a specification of his inven-
;:ﬁlsmi;forl;ri‘:}}zgetim 10% tion to be filed in manner herecinafter mentioned, the
filing specification. petitioner, his executors, administrators, or ‘assigns,
shall be entitled to the sole and exclusive privilege of making, selling, and
using the said invention in India, and of authomzing others so to do, for
the term of fourteen years from the time of filing such specification, and
Extension of term of forsuch further term (if any), not exceeding fourteen
exclusive privilege. years from the expiration of the first fourteen years,
- as the Governor General of India in Council may think fit to direct, upon
petition to be presented by such inventor, at any péridd not more than one
year, and not less than six calendar months, before the expiration of the
exclusive privilege hereby granted.

V., An order authorizing the filing of a specification, or for extending
. the term of h exclusi rivi 1
Onder to file spocifia- suc' clusive p Vllege as aforesaid
tion may be made subject  may be made subject to any such couditions and restric-
o conditions, . .. .
: tions as the Governor General of India in Council may
think expedient..

VI. Every
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VI. Every specification of an invention filed under this Act shall be

in writing, and sha i the petitioner, and

Specification to be e’ 1l be Slgned by ' P ’ .

writing and to deseribe the  shall particularly describe and ascertain the nature of
mvention. . . . : , , .

the said invention and in what manner the same is to

be performed.

tion and every speci-
Jleft with the Se-
in the Home De- -
and specification shall
nin writing signed by
in the Schedule here-
ndia, the petition and
med by the agent
y believes that

VIL  Every petition for leave to file a

Petition and specifica- fication filed under this

tion to he left with Seccre-

tary to Government. Cl‘etal‘y to the Gowernn

Petition &e. to be ac- Pa’rtment) and /ev’éryj
companied by declaration.  he acdompanied
the petitioner in the forms or'to the

unto annexed, and if the inventor .be
specification shall also be accomf
who shall present or file | )
r was signed
sclaration shall be
d in the said Schedule. The date of

the declamtion ;

in the form o ot :

Date of derlivgl:y‘ to be thedelivery of every such petition and specification
endorsed on petition. ~*  ¢hal] be endorsed on the same respectively, and shall
also be recorded at the Office of the said Secretary.

L 4

VIIL If any person, who shall make a declaration under this Act,

False statement jo do. SR/l wilfully and corruptly make any false statement

T‘:F‘:ﬁon punishable as  therein; he shall be deemed guilty of perjury, and shall
perjury. - A .

be proceeded against, and upon conviction punished

accordingly.

IX. No specification shall be filed until the petitionershall have paid
 Specification not to be all fees payable under this Act, including the fees (if
fled before payment of -any) of the person or persons to whom the petition

fees. .
shall have been referred for enquiry and report.

X. = At the time of delivering the specification for the purpose of being
" oy . o . ror
 Copies of specification to filed, the petitioner shall cause to be delivered to the
be delivered and distri- a7 Secretary five coples thereof, of which

buted.
One
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One shall be sent to and filed by one of the Secretaries to the Govern-
ment of Bengal ;

One shall be sen_ﬁ ‘t;o‘ and ﬁle b mreof the Secretaries to the Govern-
ment of Fort St. George ; L

One shall be sent to and filed by onie of the Secretaries to the Govern-
ment of Bombay ; and

One shall be sent to and filed by one of the Qecretaries to the Govern-
ment of the North-Western Provinces.

A copy of such specification shall be open at all reasoniable times at the
Office of each of the said Secretaries to public inspec-
tion upon payment of a fee of one Rupee.

To be open to inspec-
fion,

XI. A book shall be kept in the Office of the said Secretary to the
Book for the registry Government of India wherein shall 1.oe en'tered anrd re~
of petitions, specifications, corded every such petition and specification and every
' order made upon such petition or relating to the inven-
tion therein mentioned. Every specification shall be numbered according to
the order in which it is entered in such.book ; ang a reference shall be made
in such boolk, in the margin of theentry of each specification, to every order
relating: to the invention, and to every petition, memorandum, or amended
specification which shall be filed under the provisions of Seetion XIV.

XII. Such book, or a copy thereof, shall be open at all convenient.
Tnspection  of regisn-y times for the inspection of any person upon payment of -
book. a fee of one Rupee ; and the said Secretary shall cause
a copy of any entry therein, certified under his hand, to be given to any per-

Certificd copy of entry SON Tequiring the same, on pavment of the expense of
to be given, C‘-Opylllg,

XTI Every such certified copy shall be primd facie evidence of the do-

Certified copy to be pri- cument of which it purports to be.a Copy-
nd facze evidence,

XIV. 1t

7
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XIV. T, after the filing of the spemﬁca’cmn the petitioner shall have
mistake or inadvertence
ytement in his peti-

reason to be :

In what cases petitioner
may apply for leave to file
amended specification, L :
erein something

which at the date of his >p % the in-
ventor, or that such speci
he may petition the G
randum pointing out
part of the alleged #

specification, for leave §

insufficient,
file a memo-
iming any
ciency of the
ition shall
s ot fraud-
nin writing sign-

gent, stating that

state Liow the error, de
ulently intended, and sh:
ed by the petitioner, and
the contents of such pe
Upon such petition the
lowing such memerandwi

provisions of Sections X, X1,
shall be applicable to the peblbwns, ordeérs, and memer
cifications referred to in this Section. An amended specxﬁc&tlon ﬁled under

‘Effoct of smendod spe- UR€ Provisions of this Act shall, except as to suits or
cificatiou. proceedings relating to the -exclusive privilege which
shall be pending at the time of the filing of such amended specification, have
the same effect as if it had been the specification first filed, provided that no-
thing contained in an amended specification shall extend or enlarge any ex-

clusive privilege hefore acquired, -

. XV. No person shall be entitled to any exclu-
No persen catitled to ’

exclusive privilege in avy o ivi under the provisions of this Act—
of the following Zascs. BLve pHVIleg'e et P :

¥ invzntion of no utili- If the invention is of no utlhty or
tv, or

If the invention, at the time of presenting the petition for leave to file

\f invention mot new, or  the specification, was not a new invention within the

meaning of this Act, or

1f




 this Act.
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if petitioner I.S not in-

If the petitioner is not the inventor thereof, or
ventor, or U L

specification (if any) does not
ertain the nature of the in-
“the sanie is to be per-

If the spec1ﬁcat1on ﬁled or

If spemﬁcn’uon
describe the. invent;

formed, or

If the Ol‘igiﬁalfibf 3 ating to the invention or
4 7 iy 2. LoLl .' a ’il-
If petmon contam wﬂ -~ the or ed ,_speclﬁcat1on contain a w
fu} or fraudulent mis-state- ful or- cment.
raent. Hol

clare it
public,

crﬁca;twn, or upon which the

ege shall be extended, shall
ny; of Her Majesty’s

in Councﬂ shall

XVII. The importer into India of a new invention shall not be deemed
L an inventor within the meanmg of this- Act, unless he
Importer of invention,

if not the actual inventor, De the actual inventor.
not to he deemed inventor.

.

XVIIL. A foreigner, whether resident abroad or

. Foreign inventor. - . .
not, may petition for leave to file a specification under

XIX. An invention shall be deemed a new invention within the mean-
“Au invention not pub- ing of this Act, if it shall not, before the time of apply-

- Mely used or kuown in the

United Kingdom or in 1ing for leave to file the specification, have been publicly
India before. the applica< . . . . R
tion for leave to le a used In India or in any part of the United Kingdom

specification, tobe decmed o e . .
o new invention within of Great Britain and Ireland, or been made publicly

this Act. known in any part of India or of the United King-

dom
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'

dom by means of a publication, either printed or written or partly printed
and partly written. The public use or knowledge of an invention, prior to
Kunowledge of inven. ’;-he application for leave to file a specification, shall not
2‘5’,“ frandulently acquir- be deemed a public use or knowledge within the mean-
ing of this Section, if the knowledge shall have been
obtained swrreptitiously or in fraud of the inventor, or shall have been com-
municated to the pubhc in fraud of the inventor or in breach of confidence ;
prov1ded the inventor shall, within six calendar months
after the commencement of such public use, apply for
leave to file his specification; and shall not previously have acquiesced in such
public use ; provided also that the use of an invention in public by the
'ianentor thereof, or by his servants or agents, or
By any other person by his license in writing for a period
-4 ye,a;r prior to the date of his petition, shall not be deemed
within the meaning of this Act.

Proviso.

. Public use by 1nventor< '

‘f-applymg for leave to file
: s ion under this Act, shall
tai,}&"e"tﬁ’;gﬁ?ﬁﬁ"fet&?; have obtained Her Majestys Letters  Patent” for the
Patent, to Eff[‘;"’t‘;lewr‘]ﬂ;‘s“ exclusive use of such invention in the United King-
ing of this fet or fom the  dom or any part thereof shall, within twelve calendar
months from the passing of this Act, or within twelve
calendar months from the date of such Letters Patent, petition the Governor
General of India in Council for leave to file a specification of such invention
(which petition shall be in writing in the form or to the effect mentioned in
the Schedule), the invention shall be deemed a new invention within the
Tnvention, i not pub- meaning of this Act, if 1t was not publicly known or
licly kuown or used in ysed in India at or before the date of the petition for
India at the time of apply- . . .
ltfégtfig i:cé]eeﬁfséefe wPa- such Letters Patent notwithstanding it may have been
publicly known or used in some part of the United
Kingdom or in India before the time of his petitioning, under this Act, for
- leave to file the specification ; Provided the petition forleave to file the spe-
What to be stated i Cification shall state that such Letters Patent have been
such Petition. granted, and shall also state the date thereof and the
tera during which the same are to continue in force. Provided also that an
: exclusive

XX.
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Duration of exclusive  €Xclusive privilege obtained under the provisions of
privilege. this Act, by an inventor who has obtained Her Ma-
jesty’s Letters Patent for the exclus
have effect, if such Lettersf'
exclusive privilege shaIl
Patent unless the samre s
lege may be renewed unde
thereof.

ve use of such invention, shall cease to
. be tevoked or cancelled ; and that no such
’ granted by.such Letters
h case the exclusive privi-
- the extended term or any part

4 under this Act shall entitle the
e to.exclude any person from

XXI No exclusive 'pr,i

Saving of rlgbts of  OWRE
persons who used iny
tion before zch o£

1805»

;mamta:ined‘ by an inventor against any per-
who durmg the continuance of any exclusive
we.oranted by, this Act, shall, without the license
21, .or put in praetice the said invention, or
who shall * Provided that no such action
shall be main wrt other than the principal Court of eriginal
jurisdietion in Civil cases within the Yoeal limits of whose jurisdiction “the
catse of action shall accrue or the defendant shall reside as a fixed inhabi-
tant. '

XXIII. No such aetion shall be defended upon the ground of any

. N defect or insufficiency of the specification of the inven-
Defeet i specification or . .

petition, or want of novel- - tion, nor wupon the ground thal the original or any

ty in invention &e., no . . . R )
defence to action forin- subsequent petition relating,te the invention or the

anmement original or any amended specification eontains a wilful
or fraudulent mis-statement, nor upor the ground that the invention is not
useful ; nor shall any such action be defended upon the ground that the plain-
tiff was not the inventor unlessthe defendant shall show that he is the actual
inventor or has obtained a right from him to use the invention either wholly
or in part. Any such action may be defended upon the ground that the

invention




: invention was not new, if the person making the de-
The actadl ‘use of an :

iavention in India or the fence, or some person through whom he claims, shall
United Kingdom before o 1,
date of petition, a defence  before the date of the petition for leave to file the spe-

€0 such action. cification, have publicly or actually used in India or in
some part of the United Kingdom, the invention, or that part of it of which
the infringement shall be proved ; but not otherwise.

XXIV. Tt shall be lawful for any person to apply by motion to any
of Her Majesty’s Courts of Judicature for a rule to

Application to Supreme )
Courts to declare exclusive  show cause why the Court should not declare that an
privilege mnot to have . .. . ’ . .
been acqu{red on follow- exclusive privilege in respect of an invention has not
ing grounds —

been acquired under the provisions of this Act by
reason of all or any of the objections following (to be specified in the rule),
that is to say—

Invention of no utility. That the said invention is of no utility, or
\ That the said invention was not, at the time of presenting the petition
for leave to file the specification, a new invention

Invention not new. - !
within the meaning of this Act, or

Petitioner not the 1n-

ventor, That the petitioner was not the inventor thereof, or

That the specification filed or the amended specification (if any) does

Tuvention not deseribed 110t particularly describe and ascertain the nature of

i specification. the invention or in what manner the same is to be per-

formed, or

That the petitioner has knowingly or fraudulently included in the peti-

 Froudin petition or spe-  L1OD”OT specification or amended specification, as part

1 tion. « e . . .
cification of his invention, something which was not new or

whereof he was not the inventor, or

That the original or any subsequent petition relating

Fraudulent mis-state- . . ..
ment in petition or speci. t0 the invention or the original or any amended

specification contains a wilful or fraudulent mis-state-

fication,

ment, or .

That
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That some part of the invention, or the manner in which that part is
to be pmfmmed as described in the specification filed
d specification, is not thereby sufficiently
scertained, and that such defect or 10-

us to the public.

Insufficient sdeseription .
of part of invention in:
specification. :

sufficiency wa

manner, apply to any of Her Ma-
dicature for a rule to show cause
$hould not declare that an exclusive
r the provisions of this Act in respect

Like application ‘as to:”
part of an mventxon

privilege has not been acqulred;,
of any part of the invention ‘to.
any of the objections following ‘(if;o b

cified in the rule by reason of all or
pecified in the rule) that is to say—

That such part of the mventlon 18 Wholly distinet from the other part
thereof and is of no utility, or

That such part of the invention was not, at the date of the_ petition for
leave to file the specification, a new invention within the meaning of this
Act, or

That the petitioner was not the inventor of that part of the inven-
tion, or

That that part of the invention, and the manner in which it is to be
performed, is not sufficiently described aud ascertained in the specification
filed or the amended specification, and that such defect or insufficiency 1s
injurious to the public.

XXVI It shall be lawful for the Advocate General at any of the
Presidencies of Fort William in Bengal, Fort St.

Gef;‘;fj{“;‘ﬁﬁ;ﬁ’gcﬁ (L‘}O;:;t: George, and Bombay, or any other person, by order
cial condition. of the Governor General in Council, to apply to any of
the said Courts of Judicature for a rule calling upon the petitioner, his execu-
tors, administrators, or assigns, to show cause why the question of the breach
of' any special condition upon which the leave tofile a specification has been
ted, or any other question of fact on which the revocation of the exclu-
Privilege by the Governor General in Council under the power herein-

before
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before reserved may, in the judgment of the said Governor General in
Council, depend, should not be tried in the form of an issue directed by the
said Court ; and if the rule be made absolute, the Court, unless the breach or
other matter of fact be admitted, may thereupon direct such issue to be tried,
and certify the result of such trial to the Governor General in Councll. The
costs of such trial, and also the costs of any proceedings in any of the said
Courts of Judicature under the provisions of this Act, shall be 1n the discre-

tion of the Court.

XXVILI. Notice ofany rule obtained or proceeding talen under either of
Service of proceedings the last three preceding Sections shall be served on
on all persons interested.  5]] persons appearing to be proprietors or to have shares

the exclusive privilege under the provisions of Section
st, and it shall not be necessary to serve such notice on

or inﬁeréé‘{;’
XXXV of thig
any other pe

e e g e e
XXVIII. Any of the said Courts of Judicature, if it think fit, may

. . . T ’

direct an isSue for the trial, before the same Court or
_-Supreme Court  may ] o i
direct issue for trial to gny other Court of Judicature or any principal Court

other Gourts of original jurisdiction in Civil cases, of My question
of fact arising upon an application under Sections XXIV, XXV, or XXVI
of this Act, and such issue shall be tried accordingly in a summary manner,
and, if the issue be directed to another Court, the finding shall be certified by
the Court before which the same was tried, to the Court directing the issue.

Ne% ol If the 1ssue be directed to any Court of Judicature, the
Court by which the issue is tried may, before the find-
ing is certified, direct a new trial of such issue according to the usual course
and practice of such Court. If the issue be directed to any Court other than
a Court of Judicature, the finding shall not be subject to appeal, but the
evidence taken upon the trial shall be recorded, and a copy thereof, certified
by the Judge, shall be transmitted, together with any remarks he may think -
zit te make thereon, to the Court by which the issue was directed ; and such

Court may either act upon the decision of the Court which tried the issue,

or direct a new trial if it shall appear necessary.
XXIX. If
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XXIX. Ifit shall appear to any of the said Courts of Judicature at the
hearing of any application under the provisions of
Sections XXIV. or XXV of this Act that, by reason
of any of the objections therein men,tloned the said exclusive privilege in
the invention or in any part thereof has not been acquired, the Court shall

Judgment.

give judgment accordingly, and shall ma.ke such order as to the costs of and
Costs. consequent upon the. application as it may think just :

and . thereupon the petitioner; his executors, adminis-

trators, and assigns shall, so long as the judgment continues in force, cease to

be entitled to such exclusive privilege.

XXX, 1If the Court, at the hearing of any such application as last
Amendment of specii-  8foresaid, shall think that the petitioner has, in the
eation by Court. description of his invention in the petition or specifi-
cation or amended specification (if any), included something which at the
date of the petition was not new or whereof he was not the inventor, or
that the specification is in any particular defective or insufficient, but that
the error, defect, or insufficiency was not fraudulently intended, the Court
may adjudge the said exclusive privilege to have been acquired and to be
valid, save as to the part thereof affected by such error, defect, or insuffici-
ency, or if ®he Court shall think that the error, defect, or insufficiency can
be amended without injury to the public, they may adjudge the exclusive
- privilege in the whole of the invention to be valid, and may, upon such
" terms as shall appear reasonable, order the specification to be amended in
any of the said particulars; and thereupon the petitioner, his executors,
administrators, or assigns shall, within the time limited by the said Court
for the purpose, file a specification amended according .to such order. Pro-
Proviso. vided that no such amended specification shall have
the effect of extending or enlarging the exclusive pri-
vilege before acquired.

XXXI An exclusive privilege shall not be de-

Mis-statement in the pe-

tition,if not frau.dl‘ﬂent,not feated upon the gl‘OLII’ld that the petition COntarinS a
to defeat the privilege. :

mis-statement, unless such mis-statement was wilful
or fraudualent. '

XXXIT. Whenever
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'XXII Whenever it shall be adjudged by any of the said Courts of .
registry book Judicature that an exclusive privilege as to the whole
] gt &ec. declaring t of an invention has not been ac d, th
9 ,xﬂ ﬂof to have been ~ OF &Ny par € v a qqlr ed, the
J fgﬁd ) said Secretary to the Government of India shall, upon
vy, i n of the judgment or order, cause an entry thereof to be made
9 ducmo J J
f saald book hereinbefore directed to be kept, and shall cause a refer-

bv {,}1} o guch entry to be made in the margin of the entry of the specification

1;} ﬁi@ ﬂ@d in such book.

ﬂ XIH- If, upon proceedings instituted within two years from the date
' of a petitién to file a specification, the actual inventor
g the sablsfactlon of the principal Court
‘i1 ‘Civil cases within the local limits
1o defendant shall reside as a
/1/ s babma,nb that the petiti , : , inventor, and that at
;f’ (,1, o of the petition he knew or had good reaso elieve that the know-

’ﬁ /o’ of the invention was obtained by himself or by some other person sur- ,
ﬂ 14 / a8ly orin fraud of the actual inventor, orby means of a ¢ommurnica~
ﬂ” 45 Je in confidence by the actual inventor to him or to any person
‘2}7 ﬂ’ﬂll whom he derived such knowledge, the Court may compel the peti-
79 1;;4 o assign to the actualinventorany exclusive privilege obtained under

'4 case actual in-
/ p ttled to dssign-
”4 ¢ exclusive pri-

f udulently ob-

tf
2o

oy

s f' P ob and to account for and pay over the profits thereof.

0" p°

”}715 ¢ XIV. In any action for the infringement of such exclusive privi-

491 > . to be deli. 1688 the plaintiff shall deliver with his plaint particu-
ol lars of the breaches complained of in the said action ;

o defendant shall deliver a written statement of the particulars of the
/ p (if any) upon which he means to contend that the plaintiff is not
ds to an exclusive privilege in the invention. In like manner, upon

{’ ‘}1@ ucatlon to any of the said Courts of Judicature under Sections
/{7” P KXV, or XXVI of this Act, the applicant shall deliver particulars
ﬂ}j’ ( b]ectlons on which he means to rely. At the trial of any such
/,v;?// 110 ;- issue, no evidence shall be allowed to be given in support of any

f Vg jnfringement or of any objection impeaching the validity of such
/ {31 0 o privilege which shall not be contained in the particulars dehvewd
o : as’
&0

/)
7
V.2

#
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as aforesaid. If it be alleged that the invention was publicly known or
used prior to the date of the petition for leave to file such specification, the
places where and the manner in which the invention was so publicly known
or used shall be stated in such particulars. - Provided always that it shall
be lawful for any Court in which the aetion or proceeding is pending, or in
which the issue is tried, to allow the’ plaintiff or defendant respectively to
amend the particulars delivered as aforesaid upon such terms as shall
seem fit.

XXXV. A book shall be kept. in the Office of the Secvetary to the
Government of India ih the Home Department (such
book to be open to inspection without fee) wherein
every person filing a specification under this Act, or any person “to whom
the exclusive privilege may be assigned, shall cause to be stated some place
in India where service of any rule or proceedings for the purpose of cancel-
ling or revoking his exclusive privilege may be made, and shall cause a
reference to such entry to be made in the margin of the entry of the speci-
~ fication, and may from time to time cause any other place in India to be
substituted by a similar entry and reference.. All such rules and proceedings
as aforesaid shall be deemed sufficiently served if a copy thereof be left
at the place entered in such book or (if any other place be substituted for
the same by entry in the said book) at the place last substituted, by deliver-
ing the same to any person- resident at or in charge of such place: or, if
there be no person resident at or in charge of such place, or if such place
be not within the local limits of the jurisdiction of the Court, by causing
such rule or proceeding to be sent by Post by a registered letter directed to
such person at such place ; and if any such person shall neglect to make or
cause to be made such entry, then service of such rule or proceeding may be
effected by affixing a copy thereof to some conspicuous part of the Court-

Service of proceedings.

house or in such other manner as the Court may direct.

XXXVL Act VI of 1856 shall be of the same force and_ effect in

. ) respect to every petition and specification filed under
Act VI of 1846 to Lave -

effect in respect of certain  the provisions thereof before the Act was repealed,
specifications filed and acets

done, and in regard to all proceedings consequent thereon or
m
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in relation thereto, and for the purpose of every thing done under that Act
while it continued in force, as if -previously to the passing of the said Act
the sanction of Her Majesty to.the passing thereof had been obtained and
signified in pursuance of gl ssed in the sevenfecnth year of the
reigh of Her Majesty, ent; 1 tb provide for the Government of
India,” and as if the said: repealed ; and the term of every
exclusive privilege.obta s hereby. extended and shall
continue until the exp rom: the time of the passing
of this Act. No excl ta,,ed under the said Act by an
importer not being the ac or shall cease to have effect by virtue of
he said Act,, 1f' the invention be put in
> P iod. of two years from the time of the passing

praétlce« m i
of this A ‘.

XXXVII y or-leave to file a specification under the
: Acct,. or for the extension of the
lusive- pr1v11ege, shall be written or
» prmted on stamped paper of the value of one hundred Rupees.

Stamp on petmon

XXXVIIL  In the construction of this Aect, the following words and |

expressions shall have the meanings hereby assigned to

Interprefation. them, unless there be something in the subject or

context repugnant to such construction.

Words importing the singular number shall include the plural number,
Number. and words ’importing the plural number shall include
the singular number.

Words importing the masculine gender shall include
Gender. ,
females.

, The word “invention” shall include an improve-
© Invention,”
1nent,

The werd “manufacture” shall be deemed to include any art, process,

L or manner of producing, preparing, or making an
> Manafacture? . . ‘
article, and also any article prepared or produced by

mannfacture,

The




“The word “ printed” shall ihclilde "‘Vlithograpiledﬁ |

ords ‘“inventor” and “ actual inventor” shall include the execu-
tors, administrators, or assigns of an inventor or actual
inventor as the case may be. '

“ Inventor” and * actual

inventor.”
The word “assigns” shall include grantees of the sole use or benefit in
India of an invention or of the sole use of an exclu-

" Assigns. sive privilege for a limited time.

The word ““India” shall mean the territories which are or may become
vested in Her Majesty by the Statute 21 and 22 Vie.
c. 106, entitled “An Act for the better Government

“ India.”

of India.”

The words “ Governor General in Council” shall

‘“ Governor General in . . . .
include the ¢ President in Council.”

Couneil.”

The words “ Secretary to the Government of India” shall include any

« Secretary to the Go. U nder-Secretary to the said Government.
vernment of India.”
The expressions “ Her Majesty’s Courts of Judicature” and “Courts of
“ Her Majesty’s Courts ¢ Udicature” shall mean the Courts established by Royal

of Judicature.”
“ Courts of Judicature.” Charter.

SCHEDULE OF FORMS.
Foryu or PrriTiON (see Section I.)
To taE GovErRNOR GENERAL oF InD1A 1§ CouNcIL.
- The petition of (here wnsert nanie; addz'ti-o'n,-and place of residence) for
leave to file a specification under Act No. XV of 1859.
SHEWETH,
That your petitioner is in poSsessioh of an invention for (state the title

of the tnwention) which invention he believes will be of public utility; that
he




ACT No. XV or 1859.

he is the inventor thereof (or, as the case may be, the assignee or the execu-
tor or administrator of the imentor); and that the same is not publicly
known or used in India or in any partof the United Kingdom of Great
Britain and Ireland to the best of' his kn:owledge and belief:

The following is a descnptmn of the mventlon ( here describe it ).

Your petitioner therefore‘,_ > - for- - Ieave to file a specification of the
said invention pursuant to the iprombmns; of Act No. XV of 1859.

And your petitioner, &c.
(Signed)

The day of

ForM oF DECLARATION TO BTITION—(See Section VIL )

I (here insert name, add" & .s,idénee),do solemnly and
sincerely declare that I am in possessio of an invention'for (state the title
of the invention as tn the petmon) that I believe the said invention will
be of public utility ; that I am the inventor thereof (or, as the case may be,
the assignee or executor or administrator of the inventor) and that the same
is not publicly known or used in India or in any part of the United King-
dom of Great Britain and Ireland to the best of my knowledge and belief;
and that, to the best of my knowledge and belief, my said invention is truly

described in my petition for leave to file a specification thereof.
The day of
(Signed)

ForyM oF DEcLARATION 70 ACCOMPANY SPECIFICATION—(see Section VII)

I (here insert name, addition, and place of residence) do solemnly and
smcelely declare that I am in possession of an invention for (state the na-
ture of the tnvention), which invention I believe will be of public utility ;
that I am the inventor thereof (or, as the case may be, the assignee or ewe-
_cutor or administrator of the inventor) and that the same is not publicly
known or used in India or in any part of the United ngdom of Great
Britain and Ireland to the hest of my knowledfre and belief ; and that, to
’ the




nder may hand hereunto
re of the said inven-

NVENTOR 18 ABSENT FROM

n VII)

- of : do solemnly and sincerely declare that

T have been appointed by the said his agent
for the purpose of | ; and I verily believe that the de-
claration purporting to be the declaration of the said

marked ( ) was signed by him, and that the contents thereof are

true.
The day of

..

(Signed) —

-

ForM or PrriTioNn—(sece Section XX,)

That your petitioner (or, as the case may be, that A. B. of whom  your
petitioner s the assignee or executor or admimstrator) has obtained Her

Majesty's Letters Patent dated the day of for (state
the title of the invention), and that such Letters Patent are to continue in
force for years. That your petitioner believes that the said invention

is not now and has not hitherto been publicly known or used in India.
The following is a description of the invention (here describe 3t).
Your petitioner therefore prays forleave to file a specification of the
said invention pursuant to the provisions of ‘Act No. XV of 1859,
And your petitioner, &ec.
(Signed)




